CENTRAL ADMINISTRATIVE TRIBUNAL,
" PRINCIPAL BENCH,
NEW DELHI.
* * *

| Date of Decision: 02.12.92

S.K. MILCHANDANI = VS.  UNION OF INDIA
2. oA 2161/91
R.K. PAUL : UNION OF INDIA

3 oa 2163/91

B BNINES O ~ UNION OF INDIA

oA 7417/91

1 1'9@1‘1& :

6. oA 196/97

Sica o fon

Sy




o 4

IRQ987, Palyit Komar & Anr. ve. yor & Anr., and six  ather
related OAs,  which were disrosed of by the Judoement dated
7.6.91, to  the apnlicants  1in ‘t'_h@sr-e CESEG | The  operative
portion of  the Judoement dated 7.6.91 (supra) is extracted ag

P ¢ Rl

Y13, In view of the various Judoement s paseed
by this Tribunal in axxordance with the Spirit
of the Judoement given by the Hon'hle  High
Court. of  Allahabad as upheld by the Hon'ble
Supreme  Court of  Jndia inthe case of Shry
Parmanand a1 and Shri Briy Mohan, we direct
that the henefits of the said Judgement be
extended to the applicants herein also and they
shall be desmed  to have been  nromoted with
effect from the date prior to a date of
oot on of  any persaon who  pasaed  the
departmental  exami nation subsequent to the
applicants  and  thetr seniority be revised in
TES Group-B cadre.  Thev shall also b entitled
to refixation of their Pay with effect from the
said date. This order shall be impylemented
within a pariod of three months from the date g
copy of this order ig received by  the
respondents.  There shall . however, be no order
as to costs. " ‘

i

Z. Spexcial Leave Patitions were filed hy the respxondent g
in the Suprems Court  of India, which were dismissed by  an

order passed by the Hon'ble Suprems Court on 6.1.97.

S Notices were directed to be issued on admission as
well 8% on interim rve] ief but the respondents have not  filed
any reply  though a period of nearly one vear has passed and a
number of  adjournments were a8llowed for the purpose. The
learnad pfoxy counsel for the res;;nndsmt.s submits that reply

has not heen filed so far.

4 M have heard the learned counsel for the applicants
Che s : : Contd. . 3.
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add alao the learoed proxy counsel for tha respondents in all
THhess CAases. Apart  frow relying unon the Judgement of the

tribunal dated  7.6.91 and the orders of the Honthle  Suprenx

Conrt dated 6.1.97 . the learnad counssl fa‘)r' the  applicants

aluo placed  before us a copy of the order passed on 18.11.97
by Court No.3  of S othe Principal  Banch of  the Central
Administ rative Tribimal in OA 444797, B.P. Sinoh & Ors. vk,

AT & Ors.  This judgement {oral) is as below:-

"peth are heand. - The learned counsel for the
respondents  said that thoy were  implementing
the orfers given in the  Jodosent  in OA
1R99/87 (Daliit Kumar & Anr. Vs, uetr & Ane. )
and the said related 0As. They agreed to
extent - the benefits to the applicants  also

providad they are similarly situated.

L Tn wview of the aforesaid judgement in OA 444797, the

tearned proxy counsel for the respondents submits that similar
orders could be paq*;t:xil in these cases as well, particularly
bacause the @i‘l%] for the r*eépdﬁenps in OA 444('9'2 and the
counsel for the respondents in ai] t;rvese cases 15 the qame
In the light of the forvxﬁoinq, these OAs are ;iisposed of with
the direction that the applicants, in the»*;e 0As, may also be
considered by the respondents for giving benefits due to them
an mr-tha jljnthsmr.ent dated 7.6.91 in the case of DBliit Kumar
& Anr. Vs. HOT & Anr.  (supra) if the applicants herein are
cimilarly placed and are entitled to the same benefits as per

the:  Judagemeant .
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B In the facts and clrcomstances of the case, we leave

the nerties to bear thier own osts.

7. A cony of this order shall be placed on the file of

each of these OAs. ¢
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